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. We can allow the discussion later
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I am ready to admit.
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I am always open to suggestion. 1
am always ready to rectify mistake

if T commitk,
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SHRI SATYASADHAN CHAKRA
BORTY: What about adjournmen
motion?

(Interruptions)

MR. SPEAKER: Not allowed.
(Interruntions)

WE5eT WEEA : WY ag o fear

T !

\
Let him make the statement.

12.i0 hrs.

STATEMENT RE: INCIDENTS NEA
PARLIAMENT HOUSE ON MOK
DAY, OCTOBER 11, 1982.

THE MINISTER OF HOME Al
FAIRS (SHRI P. C. SETHI): Sir,
is a matter of deep regret that fou
persons lost their liveg during t}
police firing in the incidents adjace:
to Parliament House complex ¢
11-10-1982.

According to Delhi Police, a proce
sion in memory of 34 Sikhs, who lo
their lives in an accident between
irain and a bus near Taran Tara
was organized by the Shiroma
Gurudwara Parbandhak Commitlte
Amritsar and Delhi Sikh Gurudwas
Managing Committee. The proce:
sionistg arrived in Delhi on 101
October 1982 and halted at Gurw
wara Bangla Sahib,

On the written request of Fres
dent, DSGMC, this procession w:
given permission to proceed fro
Gurdwara Bangla Sahib to Gurdwa)
Rakabganj Sahib on 11-10-1982
offer prayers. They had given a fir
assurance that it was a religious ar
peaceful procession and had 'no agit.
tional programme  Senior Poli
officers also discussed the matier wi
the leaders of the procession ar
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clear undertaking was given by the
leaders that the procession would re-
main peaceful and there would be no
agitation or attempt to proceed to-
wards Parliament. Keeping in view
the above assurance and the religious
sentiments of the Sikh community
the police gave permission on the
specific condition that the procession
would enter Gurdwara Rakabganj
from the first gate on Pandit Pant
Marg on the route and would not
proceed beyond that point. Neces-
sary arrangements were accordingly
made by the Police to ensure that
the procession went along the route
approved.

At about 12,15 p.m. when a part of
the procession had entered the Gurd-
wara complex and their leaders had
gone to Parliament House to present
a memorandum to the Speaker, Lok
Sabha, some persong in the procession
suddenly broke the police cordon
shouting slogans and ran towards
Parliament House and North Block.
When the police chased them, they
were subjected to heavy brickbatt-
ing. The police had to résort to tear-
smoking after due warning to deal
with the situation. In the meantime,
a seotion of the mob set fire to four
police motorcycles, They also stoned
some DTC buses gnd caused exten-
sive damage 1o street lights, traffic
lights, etc.

On being chased by the police, the
igitators retreated into the Gurdwara
o0 emerge again under cover of
srickbatting from inside the Gurd-
wvara and made determined efforts ito
sroceed towards North Block and
arliament House. In the meantime,
he leaders who had come out of the
>arliament House assured the police
fficers that they would control the
ioting agitators, The leaders were
10t completely successful and some
f the agitators continued to indulge
n heavy brickbatting from different
sointg ard also attempted repeatedly
o enter the Parliament House com-

OCTOBER 12, 1982

Parliament House on 439
11-10-1982 (s51.)

plex, Most of them were carrying
weapong like Kirpans, swords, spears
ete, which they brandshed on the
policemen. Some of ithe agitators
went towards Pandit Pant Marg and
set a DTC bus on fire and also ston-
ed the Sansad Saudha. Some others
in the meantime way-laid a motor-
cycle carrying two uniformed riders
and tried to assault them They
were rescued by the police and
managed +to drive away. Another
group entered the wire-fencing out-
side the Parliament House to rush to
the Parliament House and tried to
attack with Kirpans, swords ete. the
DCP, New Delhi District and other
officers who intercepted them. At
this stage police had to resort to firing
in the air Even this had no effect
and the rioters continued top atiack
police personnel and forceq their
entry into the Parliament combplex.
Even thereafter brickbalting conti-
nued for quite some time till the
rioters were chased away towards
the Gurdwara. A case FIR No 483,
u|s 147/148|149 353|332(333|186/307/436
506/407 IPC and 27|54 59, Arms Act
aated 11-10-1982 has been registered
at P.S. Parliament Street, and is
under investigation Twenty seven
persons have go far been arrested in
this connection.

One of the Jathas comprising o6f
409 persons under the leadership of
Balbir Singh Brar indicatel their in-
tention of courting arrest and pro-
ceeded directly from Gurdwara
Bangla Sahib to Patel Chowk and
courted arrest there. They were
produced before the Metropolitan
Magistrate who gentenced them each
for 24 days imprisonment.

The Gvernment all along has been
respecting the religious feelings of
the Sikh communily and wag sym-
pathetic to their legitimate grievan-
ces and it is for this reason that per-
misson was given to take the proces-
sion from Gurdwara Bangla Sahib
to Gurdwara Rakab Ganj Sahib, It
is unfortunate that this gesture was
not reciprocated by certain elements,
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Parliament Hous¢ on
11.10.1982 (S1.)
Apart from the sad loss of 4 lives
and injuries to 5 others, a large num-
ber of police officials including the
Commissioner of Police received in-
juries,

The Lt Governor of Delhi has
ordered a judicia] enquiry by &
sitting High Court Judge into this
incident. I would earnestly seek the
cooperalion of all the Hon’ble Mem-

" bers of this august House in maintain-
ing peace and harmony.

‘ SOME HON. MEMBER: You should
allow a diseussion on this.

PROF. MADHU DANDAVATE
(Rajapur): We demand g discussion
on this.

(Interruptions)
We &7 WAL : 3T F T Sifeq
% alsT
FROF. MADHU DANDAVATE

Notice nhas already been given. (Inter
Tuptions.)

SOME HON. MEMBERS: Allow dis-
cussion on this

- (Interruptions) **

SHRI SATISH
pur): One thing, Sir.
for tomorrow,

AGARWAL (Jai-
It can be slated

A Aes ; fFafer geaizsdr
I T AT FI7T 0

SHRI SATYASADHAN CHARKRA-
BORTY( Calcutta South): They have
instituted an inquiry. What are the
terms of reference? (Interruptions)

SHRI K. MAYATHEVAR (Dindi-
gul): Sir, I have given an adjourn-
ment motion to  discuss g matter of
great public importance, In Tamil
Nadu, in the city of Madurai, the,
Government officials demolished 4009

-
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houses gnd huts by pulldozers render-
ing nearly 15,000 people homeless,
having no food and shelter.. (Inter-
ruptions

MR, SPEAKER; Not allowed

Papers to be 1gid. Shri Shiv Shan-
kar.

(Interruptions)
12.15 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATION TVUNDER ESSENTTAL COM-

MODITIES ACT

THE MINISTER OF ENERGY
(SHRI P, SHIV SHANKAR):

I beg to lay on the Table.
a copy of the Paraffin Wax (Supply,
Distribution and Price Fixation)
Amendment Order, 1982 (Hindi and
English versions) published in Notifi-
cation No. G.S.R. 535(E) in Gazette of
India dated the 24th August 1982,
under sub-stetion (6) of section 3 of
the Essential Commodities Act 1965.
[Placed in Library. See No. LT-5471/
82].

PrROFIT AND 1.055 ACCOUNT ETC. OF TELE-
COMMUNICATION BRaANCH oF P anxp T
DEPARTMENT

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

(SHRI YOGENDRA MAKWANA):
I  beg to lay on the Table 5 copy
of {he Profit znd Loss Accsonts

and  Balancessheet (om aacrual
basis) of the TeledCommuication
Branch of Posts and Telegraphs De-
pariment for}the yeéar 1980-81 (Hindi
and English versions). {Placed in
Library. See No. LT-5472/82]. 3




